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• 	CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No.209 of 2007 

DATE OF DECISION: 02.08.2007 

Sri Dinanath Yadav & 32 Others 
........................... ..................................Applicant/s 

Ms.B.Devi 
....................................................Advocate for the 

Applicant/s. 

- Versus - 
U.O.I. & Ors 

.. ........................................................Respondent/s 

Dr.J.L.Sarkar, Railway Standing Counsel. 
.......................................................Advocate for the 

Respondents 

WAøJi 

THE HON'BLE MR. K.V. SACHIDANANDAN, ViCE CHAIRMAN 

Whether reporters of local newspapers may be allowed to ,$'fNo 
see the Judgment? 

Whether to be referred to the Reporter or not?  /Y/No 

Whether to be forwarded for including in the Digest Being 
compiled at Jodhpur Bench & other Benches? 

V 
7No 

Whether their Lordships wish to see the fair copy 
of the Judgment? Y/No 

(AIice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 209 of 2007 

Date of Order: This, the 2nd day of August, 2007. 

THE HON' BLE MR. K.V.SACHID.AN.AND.AN , VICE CHAIRMAN. 

 Sri Dinanath Yadav, S/o Badari Yadav 

 Sri Macthu Ram Kalita, S/o Rupeswar Kalita 

 Sri Bishny Yadav, d/o Baiju Yadav 

 Sri Ganesh Rai, s/o Yogendra Rai 

 Sri Rukma Rabha, 5/0 Haridhan Rabha 

 Sri Dwipen Rabha, s/o Praneswar Rabha 

 Sri. Bikash Das, S/o Lakhi Ram Das 

Sri Jayanta Kalita, S/o Jogesh Ch. Kalita 
Das 

Sri Bolo Ramtht,., S/a Bali Ram Das 

Sri Paban Das, S/o Hiren Das 

Sri Chandan Nath, S/o Soya Ram Nath 

Sri Dipak Ch. Das, S/o Kali Ram Das 

Sri Bhabananda Das, S/o Gobinda Das 

Sri Durga Rajbhar, S/a Mahesh Rajbhar 

Sri Amarjit Paul, S/a S.R.Paul 

Sri Anjali Das, S/o Bali Ram Das 

Sri Megha Sarkar, S/o Anukul Sarka 

Sri Paban Das, S/o Swijen Das 

Sri Raji.b Das, S/o Sridhar Das 

Sri Samsul Au, S/a Siddik Au 

Sri Lalan Choudhury, S/o Niranjan Choudhury 

Sri Brojen Kr.Das, S/o Ananda Ram Das 

Sri Jitumoni Saikia, S/o Purnananda Saikia 

 Sri Jeherul Islam, S/a Md. Abdul Kuddus 

 Sri Deba Kanta Das, S/o Dandi Ram Das 
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Sri Dhiraj Das, S/o Uddhab Das 

Sri JAnjan Kalita, S/a Ghanashyam Kalita 

Sri Dilip Kalita, S/a Guda Kalita 

Sri Gautam Kalita, S/a Prafulla Kalita 

Sri Prafulla Rajbongshi, S/o Durga Rajbonshi 

Sri Umesh Ch. Das, S/o M.R.Das 

Sri Pnil Das, S/o K.M.Das 

Sri Dhiren Das, S/o P.K.Das 

All of them are Ex-Casual Labourers in the 
Bongaigaon Division, (BE/CON), N.F.Railway. 

Applicants 

By Advocates Ms. B.Devi & Mr.H.K.Das. 

- Versus - 

Union of India 
Represented by the General Manager 
N. F.Railway, Maligaon 
Guwahati-781 011. 

The General Manager (Construction) 
N.. F.Railway, Maligaon 
Guwahati-781 011. 

3 .. The Divisional RailwayManager (P) 
Bongaigaon Division, N.F.Railways 

BOngaigaon... 

...Respondents. 

By Dr.J.L.Sarkar, Railway Standing Counsel. 
a 

ORDER(ORAL) 

SACHIDJ½NM4DAN, K.V. (V. C.) : 

The Applicants, 33 in number, are ex-casual 

workers under N.F.Railway. Their claim is that they 
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were engaged by the Respondents way back on or 

before 1984. According to them, they worked in 

va.rious places under Bongaigaon Division as Khalasi. 

While working as such, the Applicants made request 

before the concerned authority for their 

regularisation and accordingly the said authority 

took up their cases for conversion to regular 

employee by granting temporary status to them as per 

law. But all of a sudden the Respondents instructed 

the Applicants not to attend the office any more. 

The Applicants claimed that as per rule the 

Respondents are bound to maintain a live register of 

the casual and ex-casual workers to provide work as 

per their seniority. But it appears that the 

Respondents are not strictly following the same. As 

a result of non-maintenance of such register the 

Applicants are deprived of any regular work and 

their due claims of regularisation. Being aggrieved 

by the such inaction on the part of the Respondents, 

the Applicants have filed 	this 	O.A. under 	Rule 

4 (5) (a) 	of 	the CAT (Procedure) 	Rules, 1987 	seeking 

the following main relief:- 

"8.1 	To direct the Respondents 
to appoint the applicants against 
Group-D posts as has been done in 



case 	of 	similarly 	situated 
employees.". 

Heard Ms.B.Devi, learned counsel for the 

Applicants and Dr.J.L.Sarkar, learned Standing 

counsel for the Railways. 

when the matter came up for consideration, 

Ms.B.Devi, learned counsel for the Applicants 

submitted that she will be satisfied if the 

Applicants are directed to submit comprehensive 

representations individually before the Respondent 

No.3 and upon receipt of the same the said 

Respondent may be directed to consider and dispose •  

of the same in the light of the order dated 

14.06.2007 passed in identical O.A. No.281/2005 and 

other O.A.s by passing appropriate orders within a 

time frame. Dr.J.L.Sarkar submitted that Respondents 

would have no objection in adopting such course of 

action since certain directions have already been 

issued in identical O.A. No.281-2005 & other O.A.s 

to the Respondents to consider the cases of the 

Applicants therein by constituting a responsible 

Committee. 

Accordingly, in the interest of justice, 

the Applicants are directed to file comprehensive 

[""~x 
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representation individually along with the copies of 

this order and the O.A. with all Annexures before 

the Respondent No.3 within a period of one month 

from the date of receipt of this order. If such 

representations are filed, the Respondent No.3, or 

any other competent authority, shall consider and 

dispose of the same in the light of the directions 

issued in nnexure-5 order of the O.A. passed in 

identical O.A. No.281/2005 and other O.A.s and pass 

appropriate orders communicating the same to the 

Applicants'.iithin a period of four months from the 

receipt of the individual representation. 

5. 	The Original Application is disposed of as 

above at the admission stage itself. In the 

circumstances, there shall be no order as to costs. 

(K.V. SACHIDANANDAN) 
VICE CHkIRMN 

/LM/ 
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BEFORE THE CENTRcL ADMINISTRATIVE TRIBUNAL 

UWAHATI BENCH 

O.A. Nd . .of 20071 

B E T W E E N 

Sri Dinanath Yadav & Ors. 
	 Applicants. 

AND 

Ui. on of I nd I a & ors 
	 Respondents. 

SYNOPSIS 

The applicants are ex casual worker under Railway All 

of them were enqaçjeci on or before 1984. They worked in various 

places under Fiongaigaon Divis:iorias Khalasi. The applicants 

during their service tenure made request to the concerned 

authority for their conversion to regular employee and 

acordingly and the concerned authority took up their cases for 

convers.iOfl to regular employee by conferrinçj temporary Status as 

per law. Suddenly the respondents instructed the applicants 

verbally not to attend office any more. Even after such discharge 

the applicants continued to perform their duties wi. th  some 

artificial breaks. 

As per rule the respondents are duty bound to maintain 

a live register of the casual and ex-casual workers to provide 

work as per their seniority. 

In the instant case the applicants have not been provided 

with regular work as per their seniority. Non--maintenance of such 

register deprived the applicants thei.r due clai.ms of regularisa 

tion. Hence this application. 
1 



LI 
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EFoRE:TE CENTRAL ADrI I N I STRATI VE rn I BUNAL 

f3UWA•'fAT r BENC'i, 

• 	Title of the case 

BETWEEN 

Shr:L Dirianath Ye;dav 
	Applicants.  

AND 

Union of India & ors. 	Respondents 

I N D E.X 

Part.icul ars 	Paçje No. 

Appiic:ation 	............. 	ito 	IS. 

Verific:ation 	, 

Annexure-i 	 - 

4, 	 Anne ure-2 

5. 	 Ann e x u re 	 - 

Filed by 	 Reqn.No 

File WS7/dinanath 	. 	Date 	g Z• 

17 
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EFORE THE CENTRAL ADMINISTRATIVE TRIBuNAL 

GUWAHAT I BENCH GUWAHATI 

(An appiiation under section 19 of the Central Administrative 
Tribunal Act1985) 

O.A. No. 	of 207.. 

Eetween 

Sri Dinanath Yadav, 6/0 Badari Yadav, 

Sri Madhu Ram Kalita s/a Rupeswar Kalita.. 

SRi Bishny Yadav, d/o Baiju Yadav. 

Sri Ganesh Rai,s/o Yoendra Rai. 

Sri Rukma Rabha, s/a Haridhan Rabha. 

Sri Dipen Rabha, s/a Praneswar Rabha 

Sri Bikash Das, s/a Lakshi Rain Das 

B. Sri Jayanta Kalita, /o Jaesh ch. Kalita. 

Sri Dolo Rain Das, s/a Bali Ram Das, 

Shri Paban Das, s/a Hirn Das. 

ii.. Sri Chandan Nath, s/c Soya Ram Nath. 

Sri Dipak Ch..Das, s/a Kali Ram das. 

Sri. Bhahananda Das, s/a Gohinda Das. 

14, Sri Durçja Rajbhar, s/c Mahesh Rajbhar. 

Sri Amarjit Paul, s/a S. R. Paul. 

Sri ArijaU Das, s/a Bali Ram Das.. 

 Sri Meç,ha Sarkar s/a Anukul Sarkar.. 

 Sri Paban Das.s!a St&'ijn Das. 

Sri Rajib Das.s/a Bridhar ras. 

no,  

t 
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20. Sri Samsul Piii s/o Siddik Ali. 

21., Sri Lalan Choudhury. s/o Niranjan Choudhury.. 

Sri Brajen Kr.. 1)as./a Ananda Ram Das. 

Sri. Jitumani Sai.kia.. s/a Purnananda Saikia. 

Sri Jeherul Islam.. s/a McJ.Abdul Kuddus. 

25. Sri Deba Kanta Das. s/a Dandi. Ram Das. 

2.. Sri Dhiraj Das. s/a Liddhab Das. 

Sri Anjan Kalita.. s/c f3hanashyam Kalita.. 

Sri Dilip Ka].ita.. s/a Guda Kalita.. 

Sr.i Gautarn Kali.ta. s/a Prafulia Kalita. 

30 Sri Prafulla Rajbongshi s/a DLrga .Rajbonshi. 

31.. Sri. Urnesh Ch.Das, S/a MR..Das. 

32. Sri Anil Das, s/a K..M..D 

33.. Sri Dhiren Das, s/a P..K...Das.. 

Al]. ExCasual Labaurersin the Bongaigaan 

Divisiofl 	(BE/CON). N..F'.Railway 

Applicants.. 

S 

Unian of India, 

represented by the General Manager, 

N..•F..Railway, Maligacr%, Guwahati-il.. 

The General Manager (Canstruction) 

N.F.Railay, Maliçjaan 	Guijahatili.. 

•1i 
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The Divisional Railway Manager (P) 

Eonçjaigaon Division, N.F.Rai iways, 

}3ongaigaon. 

"." Respondents 

DETAILS OF APPLICATION 

PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION 

IS MADE 

This application is not directed against any specific 

order but directed against the inaction on the part of the 

respondents in ignoring the cases of the applicants towards 

granting the benefit of reçjuiarisatiofl in terms of the policy 

decision adopted by them, whereas under the same fact situation 

persons similarly situated have been granted the said benefit. 

suR: sDjcjLLQtL 

The applicants declare that the subject matter of 	the 

application 	is within 	the jurisdiction of this Hon'ble Tribunal. 

	

3. 	LIMITATION 

The applicants further declare that the application is 

filed within the limitation period prescribed under Section 21 of 

the Administrative Tribunal Act, 1985. 

	

4, 	FACTSJE_IJJ 

4 

a 
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4.1. 	1 That the applic:ants are citiens of India and permanent 

residents in the State of Assam and as such they are entitled to 

all the rights 5  protections and privileges guaranteed under the 

Constitution of India. The applicants mostly b.lonç to the 

Scheduled Caste and Scheduled Tribe Community and as such they 

are entitled to the Special privJ.eges guaranteed under the 

Constitution of India & the laws framed thereunder. 

The app). :lcants are a), 1 Ex-casual Labourers and their 

grievances, subject matter and the relief sought for in this 

application are similar in nature. Therefore, the applicants 

crave leave of the Honhle Tribunal to allow them to join 

together in a slnqle petition 5  invoking its power under Rule 4(5) 

(a) of the Central Administrative Tribunal (Procedure) Rules, 

1987. 

17 

4.2. 	That the 

the Respondents as 

duties on various 

entrusted to them 

hlem:ish from any 

Respondents, the 

conferment of the 

benefits admissible 

applicants on being selected were engaged by 

Casui Mazdoors. The applicants joined their 

dates and discharged the responsibilities 

to the best of their ability and without 

qua.i- ter. During their services under the 

applicants acquired the eligibility for 

enefits of Temporary status as well as other 

under the law. 

4.3. 	That the applicants who belong to the most economically 

backward sections of the society 5  discharged their duties under 

the Respondents without any blemish from any quarter and from 

the earning so derived by them they some how managed to maintain 

their families.. Poised thus, the applicants were discharged from 

their respective services on different dates by the Respondents. 

5 
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Tb The applicants who did not know about the I r r I qh ts and the 

prc:.tections avai labi a to them against the ar'bi. trary act:ion on the 

Pal't of the Respon1ents coulci not :rotest against the same The 

moc:ftts oçerndi adopted by the Responc:Ients was that the app). :icants 

were verbally asked not to come to work and no written orders 

were iss..tcd in this connec::tion Even after disc:harce from their' 

serv ic:es 5  the appi ic:ants continued to serve under the Respondents 

in various proec::ts 1 aunched by the author'i ties This was done 

only to frjstrate their future claim of regiarIsation 

chart showing the service particulars 

of the app lit: ants Is annexed lie rew i th and 

mark €i as (-NNExuRE 1 

4,4. 	That your app I Ic ants state that a proc:edure .15 in 

practice in the Railways wherein a live Register is maintained 

incorporat ing ther P in the names of all casual Mazdoor in order of 

sen ion ty Names of disc::harqed employees also find place in the 

said register and future vacancies in Grade-.D posts are filled up 

from this I i. ye Req ister and the persons whose names f ic1ured in 

the said Reçriste nis to he g:i. yen prcference By virtue of their' 

servi.c:es under the Respondents the names of the applicants also 

figure in the L ive/Suppl ementary Register.  

4 	That your applicants state that upon prc.:?ssure being 

rnountec.:l upon the . Respondents by van OUS organizations engaged in 

ficlit ing for the r:iqhts of the app ii c: ants and the r'e:::eated pleas 

macic by . imi lariy situated persons 5  the respondents in order to 

clear the back loq of SC/ST in Group D vacanc: I es in i. Ci aCed a 

special recr'u± tment dni. ye 	As directed t.heal:plic:ant:s preferred 

mcii vic:lual 	applications expressInic their willingness for heinq 

6 

0 



considered and for being appointed against any Group-D post. 

Basing upon the applications so received a list of such persons 

was prepared.. In the said list the service particulars of the 

persons concerned were also furnished. Further a supplementary 

list was prepared wherein the names of the applicants and their 

service particulars were mentioned. Mere perusal of the statement 

showing the service particulars of the applicants would go to 

show that the applicants had the requisite number of working days 

entitling them to the benefits of Temporary status and 

regul arisat ion 

4.6. 	That the respondents on receipt of the representations 

from the applicants as well as from the •organisations/Union 

espousing their cause decided to regularise the services of 

casual workers including the present applicants. The railway 

administration to that effect issued instructions to all its 

wings for furnishing necessary infcwmation regarding absorption 

of the applicants and other similarly situated persons against 

the available Group-D vacancies. In this connection it will not 

be out of place to mention here that in response to such a 

move/decision the Divisional authorities of various wings of the 

Railways started collecting data and furnished the same to the 

concern authority. fter verification and cross verification of 

the records pertaining to the service rendered by the said 

persons the office of the Respondent No.2 vide letter under Memo 

No.E/57/CON/(SC/ST) dated 24.4.95 confirmed the service 

particulars of all the person refer'red to it, which includes the 

applicants. 

The applicants crave leave of this Hon'ble Tribunal to 

place the said communications at the time of hearing of the case. 

7 

tl* 
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4.7. 	That after the aforesaid development, the office of the 

Respondent No.2 .fLrfliShed the full service particulars of the 

ex-casual 	labourers (ST/SC) as indicated in the 	enclosed 

proforma As regards the General Manager's approval, it was 

stated that the case was under scrut iny The applicants further 

submitted that their names figured amongst the 120 Nos of 

persons ir'i the said list and the services of the applicants who 

worked in the Construction orçjani:ation having also been approved 

they were under the legitimate expectation that necessary 

approval of the General Manager, N.F.Railways would be obtained 

as regards their initial appointments. 

4.8. 	That after confirmation of their service particulars, 

the only hindrance in regularisation of their services was the 

approval (Ex-post facto) of the G.M., N.F.flailways. At the 

relevant point of time Ex-post facto approval was accorded to 

persons similarly situated like the applicants.The servic:es of 

persons simi. 1 arly situated like the app]. icants having been 

granted Ex--post facto approval, there existed any earthly reason 

for not according the same to the applicants and for absorbing 

them against the vacancies available in Grade 'D posts. Be it 

stated here that sufficient number of vacancies exist under the 

respondents agai.nst which the applicants can be easily 

accommodated. 

4.9. 	That after verification and cross verification the 

office of the Respondent No.2, confirmed the service particulars 

of the persons referrerJ to them. As the names of the applicants 

were not forwarded to the said wing they were denied of 

opportunity of having their service particulars confirmed and -. 

8 
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thereby have lost the opportunity of being considered for 

appointment on regular basis, whereas similarly ktuated persons 

got their appointments. 

4.10. 	That your applicants state that the 	service 

particulars of similarly situated persons were confirmed by the 

Respondent No.2 and their cases were processed for grant of Ex-

post facto approval by the General Manager. The applicants were 

assured that the same process would he initiated in their cases 

shortly. Basing on the assurances given to them from time to time 

the applicants were under the legitimate expectation that their 

cases for appointment on regular basis would be processed shortly 

by the respondents0 

4.11. 	That your applicants state that the Respondents 

having utilised their services, now can not deny to them their 

due service benefits. It is not understood as to why a 

differential treatment is being meted out to the applicants as 

regards grant of approval to their initial appointment. The list 

wherein the names of the applicants figured having been verified 

and the serv:ice particulars of the candidates having been stated 

to be confirmed, there exists no reason for not granting the due 

benefits to the applicants. 

4,12. 	That on the back drop of the said facts, number of 

the Ex-casual labourers who were similarly ' situated like the 

applicants approached this Hon'ble Tribunal by Way of an O.A. 

being O.A. No.79/96 interalia praying for a direction for their 

absorption against the back log vacancies available for SC/ST 

candidates, This Honble Tribunal upon hearing the parties was 

pleased to dispose of the said Original Application with a 

El 
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dire ti.on to the Respondents to consider the cases of the 

applicants, thereto and to take a decision as regards their 

appointment within the time limit specified theroin 

413 	That your applicants state that the applicants in 

79/96 preferred representations as directed but the same 

were not attended to. But ult:Lmately the Respondents in the 

month of December, 1999 issued call letters to persons similarly 

situated like the applicants on pick and choose basis, for 

attending a Screening for absorption against Group 'D posts. 

But the applic:ants whose names were also figured in the said list 

were not issued with any call letters and were kept in dark about 

the said process. The whole exercise was carried out behind the 

back of the applicants. 

4.14. 	That your applicants state that although they are 

similarly situated with the applicants in the O.A. 79/96 their 

cases were not considered in the Screening held and as such they 

were deprived of an opportunity for consideration of their cases 

for appointment on regu]:ar basis under the respondents. The 

persons who were. called for screening, were selected for 

appointment against Grade 'D 	poets vide memorandum 	dated 

21.4.2000. Be it stated here that amongst the persons so 

selected inc].ude persons who had joined their services under the 

respondents along with the applicants and/ar were Junior to the 

app lcants and as such the applicants were discriminated in the 

matter of public employment. 

4.15. 	That your applicants state that the persons 

screened and selected vide memorandum dated 21.4.2000 were 

appointed against vacancies available in Group 	posts and for 

10 
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this n ecsessary post facto aoprov al was also gran ted by the S 

N.FRai. lways. But the applicants who were similarly situated were 

deprived of this benefit 

4.16. 	That the applicants oncoming to learn about the 

deprivation being meted out to them as regards their appointment 

t;oc:: up the matter with the All 	mdi . Schedu). ed Caste and 

Schedule Tribes Ra:i. lway Employees Assc i ati.ort 	who in turn 

brought the deprivation being meted out to the app ii c:: ants before 

the National Commission for SC and ST The organ i. zat ions thought 

for the rights of the app :t icants i. n the National Commission for 

SC and sr. The organ I zatioris fight inçj for the rights of the 

app 1 icants have all aJ.onq been requesting the respondents to 

take steps for appointing all the Ex— :asual labourer's on regular 

bas:i,s. Be stated here that the names of the applicants were also 

recommended and submitted by the organ I zat ions fighting for the 

rights, of the app I icants 

4.17. That 	your 	app). ic:ants 	state 	that 	in 	spite of 

re:3eated rec.ests 	from the organizations involved 	for gett inrj 

justice to the appi icants 	the Respondents have failed to take 

any 	action for considering the cases of the 	appi.icants in tune 

with 	the consideration done 	in case of 	49 	similarly situated 

persons. Due 	to 	disc r :i mi natory 	attitude 	adopted by the 

Respondents the applicants continued to suffer.  

4. 18. 	That your app I icants state that there is no 

dispute as regards the fact that they were engaged as casual 

labourers at different points of time by the respondents and 

they having expressed the i' wi. 1,.. 1 ingness for being appoi nted 

against any Lrou p--D vacant posts it was the duty of the 

11 
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respondents to take necessary steps for considering the cases of 

the appi ic:ants for such appointment The pick and choose method 

adopted by the respondents in this connection has resulted in the 

discrimination in the matter of public employment. 

4.19. 	That pending consideration of the case of the 

applicarts the Respondents have issued an advertisement inviting 

application from fresh candidates for filling up vacant post of 

Track man s  under a special recruitment drive for SC & ST. A total 

of 595 vacancies have been advertised. The applicants who are cx-

casual labourers are enti.tled to preference in matters of 

appointment. The Respondents ought to have first cleared the list 

of Ex--casual labourers and thereafter are required to consider 

the case of fresh candidates. 

4.20. 	That your applicants state. that some similarly situated 

persons approached this Honbie Tribunal for non--consideration of 
p 

their cases by way of OA No.261/06 262/06 263/06 praying for 	a 

direction towards the Respondents to consider thEir cases for any 

Group-'D post and to appoint them against vacant yrc3upD posts 

available for filling up SC/ST backlog vacancies. The applicants 

also made prayer for a direction to the General 	Manager 

N.F.RailwaY 	Maligaon to issue necessary apprQval towards the 

appointment of the applicants. 

That the applicants state that the I-nble Tribunal 

after hearing the parties to the proceeding was pleased to allow 

the said OAs vide common judgment and order dated 14.6.07 

directing the respondents to constitute a responsible committee 

to verify the records of the applicants thereto and thereafter to 

pass appropriate order as per 
the judgment and order dated 

.J. I ' .c_ 

I 
I 



r 

19.7.35 (Annextsre-3). 

A copy of the said judgment and order 

I 	dated 14.617 is annexed herewith and 

marked as ANNEXURE-2.. 

4.,21, 	That the applicants beg to state that after passing of 

the aforesaid judgment and order dated 14607 passed in OA 

No261/06 and Ors. they preferred representations to the 

respondents praying for consideration of their cases also for 

absorption as Group—D employee along with the applicants in OA 

No261/06 and Ors as they are similarly situated with those 

persons. But the respondents have not yet replied to the said 

representations filed by the appiicants 

A copy of one of such 	representation 

filed 	by the applicants is 	annexed 

herewith and marked as •ANNEX1JRE-3. 

The applicants crave leave of the Hon'ble Court to 

produce the other representations at the time of hearing of the 

case 

4.22 	That the applicants beg to state that their cases 

are squarely c:overed by the above noted judgment and order dated 

14607 as they are similarly situated like that of applicants in 

DA No261/06 and ors. Therefore the applicants in the instant 

application also pray for a similar cIirction as has been passed 

in OA No261/06 and ors. In the event of passing the similar 

order as has been prayed for 1. t will be just proper and 

adequate, otherwise the applicants will suffer irreparable loss 

and injury. 

13 
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IV 

4.23. 	That this application has been filed bonafide for 

securing the ends of justice. 

5. 	GROUNDS FOR_RELIEF_WITH LEG1L PROVISIONS 

5.1. 	For that the impugned action/inaction an the part of 

the respondent authorities in denying to the applicants theirdue 

appointments is arbitrary 5  illegal and discriminatory. 

5.2.. 	For that the applicants being excasual labourers of 

the Respondents and their names being available in the 

live/supplementary Recister they are entitled to the benefits 

under the Rules and the Respondents can not discriminate between 

similarly situated persons. 

5.3. 	For that the Respondents can not take advantage of the 

fact that the applicants belong to the lower stratum of the 

society and they are not aware of their rights. All of them being 

members of ST commun:ity are entitled to special privileges. 

5.4. 	For that similarly situated persons having already been 

considered 	for appointment and the applicants also 	being 

similarly placed cannot be deprived of an opportunity 	of 

consideration of their services. 

5.5. 	For that in any view of the matter the impugned action 

on the part of the respondents is not maintainable and the 

applicants are entitled to the reliefs prayed for. 

14 
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6. 	DETAILS OF REMEDIES EXHAIJSTED 

The 	applicants declare that they have no 	other 

alternative and efficacious remec:Iy except by way of filinci this 

application. 

	

7, 	MATTERS NOT PREVJOUSLY_ELLED OR PENDINS EEFORE ANY 

OTHER COURT 

The 	applicants 	further 

application, writ petition or suit 

matter of the instant application 

Court, Authority or any other 3ench 

any such application, wri.t petition 

of them. 

declare 	that 	no 	other 

in respect of the subject 

is filed before any other 

of the Hon'ble Tribunal nor 

r suit is pending before any 

S. 	RELIEEPJHT FOR 

Under the facts and circumstances stated above, the 

applicant prays that this application be admitted, records be 

cal led for and notice be issued to the Respondents to show cause 

as to why the reliefs sought for in this application should not 

be granted and upon hearing the parties and on perusal of the 

records, be pleased to grant the following reliefs 

8,1. 	To direct the Respondents to appoint the applicants 

aga:inst 	roup-D posts as has been done in case of similarly 

situated employees. 

8.2. 	Cost of the application. 

8.3. 	Any other reli.ef/reiiefs that the applicant may be 

entitled to. 
15 
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9 	INTERIM ORDER PRAYED FOR: 

The applicants pray for an interim direction to the 

respondents not to fill up the any Group—.D vacancy (ithout 

first considering the cases of the applicants till finalization 

of this OA 

10.  

The application is filed through (dvacate 

11 	PARTICULARS OF THE I.P.O.. 

(i) 

 

I.P.O. 	No.: 'Lt1 

Date: 

(iii) Payable 	at: Ouwahati. 

12 	LIST OF ENCLOSURES: 

As stated in the Inde>:. 

16 
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VER IF [ ccn-  I ON 

I 	Shr:L D:i nnath Yac:Iav, aged about 34 ye ars 	son of 

Badari Yadav, presently resiciinq at Vi 11. age Auguri (2 No Udrnori 

P.O.Ami igha.t , 	Assam 	do hereby solemnly affirm 

and state that the statement made in th is petit ion 	from 

paragraph ' 

are 	true 	to my knowl edge 	and 	those 	made 	in 

paragraphs  

are matters records which I believe to be true and the rest are 

my humble subm:ission before this Hon ble Tribunal 

I am the app Ii c: ant No 1 in the p r9serlt app .1 1 cation and 

I am wail acquainted with the facts of the case and I have been 

author ised by the other app 1 Ic ants to swear this verification, 

And I sign this YCT'i, fication on 	th day of 

S I q n at U r a 

18 
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N.inie and addies with Bio-Data of Ex/CL Worked under XEN/BG/CON/BNGN of 6 (Six) Line Project, N F Rauway 

r Name Father's Name D 0 B D A Date of Unuer hoth ored Hiie Address 
No. -  . -. Discharg& . __j 

Dinanath.Yadav 

Madhu Ram Kalica 

3,. 	Bishny Yadav 

4. I 	Ganesh Rai 

10. 	Pahan Das 

2
! 

Viii: Aiiiirj (2 No. Udmori) 
Badari Yadav 05-09-67 16-03-87 31-12-87 PWIIBG/CON/BNGN P.O. Amlighat,Dist. Morigaon 

(Assam), PIN-782410 
. .C/O. Monoj .Kwna 

Rupeswar Kalita 06-02-69 15-03-87 31-12-87 -DO- Viii: Sundarbari,P.O. Ghy-14, 
Dist._Kanirup_(Assa.m) 
C/0. Ramdhari Yadav, 

Baiju Yadav 02-09-67 16-03-87 31-12-87 -DO- Viii: AugUii, P.O. Amlighat, 
.Via.•Jagiroad, Dist. Morigaon. 

.. C/O. Krishna Kanta Das, 
Yogendra Rai 18-07-65 16-03-87 31-12-87 -DO- P.O.& VIII: Sadilapur, Ghv-12 

FDistKarup (Assam) 

1-faridhan Rabha 05-10-69 15-03-87 3 1-12-87 	I P\VIIBG/CON/BNGN . 	
VIIL Mouman, P.O. Boko. 

Dist. Kainrup (Assani) - 

Viii: Mauman, P.O. Boko, 
Praneswar Rabha .15-10-69 16-05-87 31-12-87 Dist. Kanip(Assam') 

Viii: Pandu NathBasti, 
Lakshi Ram Das 01-03-66 01-09-84 31-03-86 . 	 -DO- P.O. Pandu, Guwahati-12. 

 Dist. Kamrup (Assam) 
I Viii: Kayapatti, P.O. iogighop:i, 

Jogensh Ch. Kalita 09-04-69 15-01-86 31-12-88 I 
. 	 -DO- 

. 	Dist, -Bongaigaon (Assani) 
Viii: Pandu Nath Basil, 

Bali Rani Das 01-09-66 01-09-84 3 1-03-86 .-DO- P.O. Pandu, Guwahati-12. 
_j_  Dist. Kamrup (Assam) 

Viii: Pandu Sadilapur, 
1-Jiren Das 14-07-87 1 7-02-87F31-12-87 PWI/BG/CONIBNGN P.O. Sadilapur, Cu'.vahaii- 12. 

Dist. Karnrun (Assani) 
Contd ......... 2 

Rukrna Rabha 

1 Dwipn Rabli 

7 
	l3ikash Das 

18 	.iayanta Kalia 

Balo Ram Das 



—r - 	— 
- I - 	 - - 

- 	L 	 - 

- 	 - 	 - 	 I 	 - 
4- - 

	

- 	. 	 . ._--_-. 	-...----.--------.------ 
Si. 	Name 	Father's Name 	D.O.B. 	D.O.A. 	Date ? 	Under whorn wrked 	. . -Hoe Address. ... •.:... - 

	

Discharge- 	 ,.-... 	- 	.. 	.: .. 	. = •.. 	.. . - -. 	-. 

11 	Chandan Nath 	Soya Rain Nath 	03-03-69 03-05-86 31-12-87 	-DO- - 	Vill Pasduar,P OAbhayapun, 
___________ 	Dist: Bongaigaon (Assam) 

Viii: Arnba,P.O. Bhattapar, 
Dipak Ch. Das 	Kali Rain Das 	21-01-69 15-01-87 31-12-87 	-DO- 	P.S. Palashbari, Dist. Kamrup 

-_. 	(Assrn) 
• 	 j 	 . 	 . 	 -.• 	

- i11. PanduSadilapur, 
Bhabananda Das 

	

	Gobinda Das 	01-09-69 	12-11-86 31-03-87 	-DO- 	. 	P.O. Sadi1aurGüvaháti-12, 
Dist. Kñu.Assám) 

:. 	 -ViIl:Ghunusha ew Market) 
1)urgaRajbhar 	Majiesh Rajbh.r 	21-01-69 15-07-87 .3 1-12-87. PWIJBGICON/BNGN P.O. Jagiràd,Disi. Morigaon, 

. 	 . 	 . 	L:.. 	 (Ass) PIN-782460 
1 	 I 	 . .."-/O,RanjitDey, 

Amaiit Paul 	-' S.R, Paul 	11-03-68 	13-1 1-87 	15-07-88 	-DO- 	= .LumdingLoco.Co1oñ, 
• 	. 	. 	 ________________________________ 	 . 	 .Dist. Naàon (Assam) - 

- \'ili: Pandu Nath Basti, 
Anjali Das 	Bali Ram Das 	19-03-68 	16-02-87 31-12-87 	. 	-DO- 	.. 	P.O. Panthi,Guvuhati-12, 

Dist.Karup(Assum)_ 
Krishna KUniar Das, 

Megha Sarkar 

	

	Anukul Sarkar 	06-05-69 	16-02-87 31-12-87 	-DO- 	P.O. Maligaon, Guwahati- l 1, 
Dist.Kp(Assam) - 

. 	 . 	--j 	
•. 



I 	SI• Name Father's Name D.O.B. D.O.A. Date of 
Discharge Under whom worked Home Address 

. 

Viii Pandu$adilapui, 

- 1ii3 TPaban Das Swijen Das 09-08-69 03-07-86 3 1-10-87 PWI/BG/CON/BNGN P . O.Sadilapur, Guwahati-12 
Dist. Kamru (Assam)' 
Viii: Pandu Sadilapur, 

19. Rajib Das Shridhar Das 11-02-67 15-02-87 31-12-87 -DO- P.O. Sadilapur, Guwahati-12, 
Dist, Karnrup (Assam) 

\'ill Agathuri, P .O.Dadara 
20 Sarnsui Au Siddik Al' 21-11-67 15-02-87 3 1-03-87 -DO- Dist. Karnp (Assain) 

Viii: Mathgharia, P.O. Narengi. 
21.- Lalan Choudhuiy Niranjan Choudluiry 06-02-67 15-02-87 : 31-12-87 PWIJBG/CONIBNGN I)ist. Karnrup (Assam) 

Viii: PanduSadilapur, 

2, Brojen Kr: Das Anarida Rain Das 04-(4-68 03-02-87 20-07-88 -DO- P.C.. Sadilapur Gu'ihati-J2, 
Dist. Kanirup Asam) 
Viii: Dhing Chariali. 

23. Jitumoni Saikia Purnananda Saikia 06-02-87 3 1-12-87 -DO- P.O. Dhing,Dist. Nowgaon 
(Assam)  

R19 -O3-6698 

Viii: Garigaon, P.O. Garigat n 

24; Jeherul Ismal Md. Abdul Kuddis 0307-86 31-10-87 . 	 -DO-.  Guwahati-1'., Dist. Kamrup 
(Assam) 

\'iil: Rangia (Jrowakuchi) 

25. Dbá Kanta Das Dandi Ram Das 03-05-87 31-12-87 -DO- P.O. Rangia, Dist. Kainrup 
(Assani) 

Conid ....... 4 
V. - -~ 11 ,  *.~ 

Z" 
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Ghanèshyarn Kalita 15-02-67 16-02-87 31-12-87 -VU- 
- 

.Dist.Kamp(AsS1) 
______ Vi1: Hahd2 	P.O.  Uzankurt, a, 

Guda Kalita 07-02-66 01-02-84 - 02-12-87 
- 

-DO- 
.. :Dist..Kaup(ASah1.) 

" 	P.O. Geruah,  

Prfu1la Kalita 18-10-69 01-10-87 31-12-87 - 	 -DO- 
__ Dist.Kamp(ASS)  Viii: Khudra Hazara, 

DurgaRajbOflgShl 03-11-68 i5-02-87 

- 	 . 	 . 

31-12-87 -DO- 
-_ - 

. 

P0 Bezara,D1St Karnrup 

- 

M.R. Das 

K. M. Das 

P. K. Das 

... 

	

Viii: ::5ongiagarfl, 	.-. 

01-04-68 	15-03-86 	3 1-12-86 	-DO- 	P.O. Chang'ari, Dist. Kamni, 
(Assam) 

1)0- 	 Ssqm) 
Viii: Niz Hajo, P.O. Hajo, 

09 04 67 03-01 86 31-12-87 	- Dt. Ka p(  

_________ 	
- 	 . 	 .• Viii: Padumbari, 

17-02-67 03-01-86 3 1-10-87 	-DO- 	P.O. Gotanaar, Dist. Kamrup 	it  

__ 	

San1) 

--- 	

,- 

Father's Name 

Uddhab Das 

Name 

I 26TJ Dhiraj  Das 

97 - AnjanKalita 

E.  Dilip Kalita--- 

29. Gautam Kalita 

Prafulla 
- RajbongShi 

----- 

	

i 31. 	Uniesh Cli. Das 

- - 

Mit Das 
- - 

Dhiren das 

_.QO__-  

.j. 	* 	 . .. . 	 .. 
- . .. 

1 ' 

-4- 41 	- 
- 	 . 	 . 	 . 

.. 
....................... 

	 . 

Under 	1'om worked Home Address 
D OA 

__-  ~D
Date 
ischar  
is  

-DO - 
05-03-69 

 
15-03-86 	 .1 

ankuri 

;.' .. 
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FRAL ADMUIIsTRArIvL I RI BUN Al 'LCEN 
GUWA11AT{ BEN'-h,S 	AHATi 

444  11 0 A. No 21 of200S 
[21 0 A.. No 261 of 2006 Z 

262 	2006 [30 A 	q 	of 
41 0 A. No 263 of 2006 

Date of decision, th is day the 	1  Ljof June, 2007 

CORAM: The Uon'ble Shn K.V.Sachidaflafldafl, Vtce-Chaiftllafl 

s:..' 	.. . 	 . OANo 2i- 

I Sn 1Ajant 3oro sin sri Mntram Boro 
2. Sri Bresh Ch.Boro,sio sri Jogen Boro. 

- 

3. SriDilip Choudhury, sb sri KaIncsflV'ar _.i1uww-j. 

4. Sri.Rabindra I3oro, sb sri Chandra KtJ3oro. 
S. Sri'Lachit Kr.BasumOtorY2SJO sri Pura ram BasuniOtary. 

Sri Pa.bitra Wary, s/O sri Mahim Wary. 
Sri Ram 1ith Thakuria,s/o Sri Dayai Thakuria. 
Sri Moni Ram Boro, 	Umci. 

/ 9. Sri itten Boro, s/a BipBs.i'o. 
I0.Sn Upen Boro, s/0 Bhanda Boro. 
Ii .Sii R.ajen SwargiarY,sJO ;HalOi Rain SwaragiarY. 

	

\ 	12.Sri Makthang Daimary,2S1O1Sa Dairnaly. 

	

\ 	
13.SrRtafl Ch. Boro, sb Lat.e Jainuna Boro. 
14.Sri KartikNarZ&Y, s/oBaya Ram T'arz&y. 

	

/ 	
I S.Sri Warga Rain Daimary, sb Maya Ram DaiarY. 
16.Sri Bipul Ranichiary. s/n Sri Agin Ranichiary. 
17.Sri,MonOa Kr. Basumatry, sb Sri J ogeswarl3asuY. 
1SriLalit Ch. Boro, sJoSri 1)urga 11-3orO. 
19 Shn 'Gtn'h Ch BasumaULrY, Sb Sn SduIb2.tr I3asu,nt4rY 

	

2OSn Maheswar Born, sb Late I3cnga Born 	•, 

	

Budhn Ramcluary, sb Sn MaL1hb Ltn.hiaiy 	-, 

	

1 	 of Late Bimat SIargr/ 
23S?iBtPifl Dannary, sb Sn Nabin Datmar' 

- ...... 	
•. '' 	

_., 	 C 

Sn ,1t. 	iogendra Basurnat8 

	

- 	 ... 	.-

. 

2Sn Samala B: sJoltasa Ram 

	

I 	epa, Boro, s/o Sn MohanrO9Z  41 

Ik'Boro,sbDawaB0r0 	- 
0 1. 

2S Achut RatchirV do Raen Ramch1ar 

	

- 	 Daunar), sic 	marv - 
30 Sn Dtnsh Ch Boro, s/o Ma Boro 	- 	- 

.5 	 '. 	
. 	1 '2 

. 	

. 	 s 	. 	 . 

II 	 I App1icafltS 

• 	 . 	y Advocate: Mr. B.Sarrna 	
. 

I 	 . 

t j \c 	 . 

':4.. 	. 
...................... 5. 	. 	 .• 

,.. 	...:., 	•. 

.. ... 

:. 
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Vcr;u s  
Ullion 

	

of i1)dj 	
rIrcntj 	,' ht (e;IerHI 1-•;• 

	

N. P. RajIw, MaJ; 	
G u waha ri-J 2. ij 	Genera; 	ar 

I 3 •!'h 	
Djv111 Ra-J¼a\ 

Alipud r  

BY Advo. Mr 

[2J 	Ne ----2i Ufññ.c 
labu; ( 

2. Sri IIar 
I •ri 	.ho 

3.SrI Kjshor Kuiiju Maridj 4. Sri Bi,1 B 

	

• Man Horp. 	. 6 S:iK 
rt Praip .

Sda 
9 Sn NagCfl 

8 SriP8 

10 Sn Auld Ki 
 ru 

ii Sri Bhogi RBurna 

respofld enL  Lbourers 	ork111 	under i1 
1; 	 '. 	. 	

. 	 AppIjcant 
13YAdvocatc T  KSar -. 	

... 	. 	
. 	Vrsu ( 	

1. 
 

	

of .' India,repreflid b 	the Genera; 1. 
2 	

Gcn1j 	
anager 	

Rajjy 

	

1, 	. 3 I he 	
M  RI 	 girl j 	AIIpurdt 

D Th)II 	r RjJtv 	rd u lWar 

y Athnt Mr. 	
i3\Vas 

31 

: 

H 

- 	 ' 

I Sn Suren Rwncha 
Z)J] 130r0 

-. 



IM 

®r 
irikj 	1 

'3 Sn Mtzrng Brahma 
4 Sn Rajit Brahrna 

. Sri JaidvSwariarv. 
•. --.- -----' 	 ..., 

6 	Sn Naren Ch Basumat.ary 
•.•;:- 	.• - 

7 	Sn Raj Kumar Mandal 
8 	Sn Bten Baishya 
9 	Sn AngatDas 

L 1,0 Sn Radhe Shyain Man.t1 , 
ii Sn Monilal Nurzary 
12 Sn SwargoBoi —r 
13 Sn Ra.mesh Ch Boro 

- 	 - - 

14 'Sn Biren Baishya 
• ,.15.SriiogendraPaSi, 	..: 

H. 	'n 1am.pt Das 
7 SlrnNarenChBoro - 

Afl b.-Casuat Labourers it, the A]iurdu war D;viston 
.. N.?.Rlway; 

Applicants 

2;v 

.- .. . 	.', 

By Advocate: Mr. H.K.Sarma, 

versus 

I Union of India, representei,by the General Manag>c, 
N F Rai1 way,Maigaon,GUW4at4 I 

2. The Gencial Manager Coristiuctiori] J.Railwav,MahgaOfl 
Guwahati-1 I 	•. - . t1 . 

.. ____1 .. 
3.The 	Divisional 	Railway. ManagerV 	. iipuruuVtii 
Division,N .F .Railway,AlipurdtLat. 

RespnndCnt 
By Advocate: Mr.K.K.Biswas. 

O.A.No. 263 of 2.00 

I. Sn Dhancswr Rahang 
Sri LohitCh.BorO. 
Sri Rati Kana Boro. 
Sri Monorangen Dwairnary. 
Sri Manteswar Boro, 

6, Sri Joy Ram Boro. 
74 Sri Haricharan Basurnatary 
S.' Sri Dur2a Ram Dirnarv 
9 .$ri Sabjib Boro 

Q..SirtKharpswar Swargury. 
11. Sri Pradp Kr Bow • 	. 	. 

C/ 	',' 



.r•• 	:.$'..1Lyi 	'.' 1109  
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12 Sri Ugen Narzary.  
• 	•. Sri Tarun Cli. }3orc, 

• Sri Rarnesh Ch 	Rarnehiary 
•-5..SriMonoranjDori 

• ;• SriRamNathPath 
Sri (Jopal Basumatary. 

18.SriMaljjiKr.Das. 	. 

Sri 	Ranhit Swargia-y. 
Sri Rat.na Kanta Born 
Sri Nirmal Kr. Brahma 
Sn Monoj Das. 

• 23, Sri Mrinal Das 
Sri  

25 Sn Pankaj Baruab 
•, •• Sri Ajit Kr. Sarania. 

Sri Sunil Ch.Boro, 
Sri J3ipin Cli. l3oro. 

29 Sn Ncpolin Lahar 
30, Sri Rjen Dainiary 

v"31. Sri Asnuma Swargiary. 
) 

32.Sri Suren Dairnary 
33sSriRajuBorah 
34.SriPradipDas 
35. Sri Robin 1)waimai-v 

• 36 Sn Pradib Both 
Sri Chandan DevNath 
Sri Kcmdtujnr .a. 4JJL J 

Shd Phukan Boro 
• / 	-:. 	.. " 	40.Srj Krishna Ram Boro 

41. s Ratenes war Boro 
• All Ex-Casual Labourers in • 	.. 

[13B/ConJ,N.F.Railway, 
• 	

. 

,•'- 	• ' • J 

the 	Al 	v. 	yj 

Applicants 
By Advocate Mr. H.K Sarma 

Versus 
1. The Union of India, represented by the General Manager. 
N.F.Rai1wa, Ma1igaon,Guwaj.. 11. 
The 	General 	Manager 	(Construction,.. N.F.Railwav, 
Maligaon,Guwhatj-1 I  
The Divisional Railway Manager [PJ. Alipurdiiar Divisiop. 
N.F.Railway, Alipurduar. 

• • Respc4nt. 
• 	

• 	 • 	
• : 	 .:.: ;•L, 

• 	 • By Advocate: Mr. K.K.J3iswas 

10 
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Ther( are 10 applicants in O.A.21/5 II app1icans 
0  

• 	:. 
in OA 261/06, 17 applicants in 0A262/06 and 41 applicants in 

OA 263of 2006' Most of the applicants had earlier approached 

this Tnbunal in OA No 25 of 2003 0 A No 336/04, OA 

No 337/0I and 0 ANo 338/04 All the apphcants are ex-casual 

1abouers under the respondenjs_Ravays in vanous Divisions 

andJ their gnevanc.es are identicalJsiimjar to appoint them  

against Group 'D' posts on regul2tion of their seces. They 

have sought the following identical reliefs: 

I. To set aside and uash the impugned oers dated 
1 . 1.04 and 16.3.05 as the same are in violation o' 
the principles of nalualjustice and not sustainable in 
the eye of law. 

2. To direct the respondents to consider the cases of the 
applicants and appoint them against vacant Group 
'D' posts available for filling up SC/ST backlog 
Vacancies 

• 3. To direct the respondents to keep the posts vacant for 
the applicants till consideration for appoinnflept of the z.-.,.'._ 
applicants. I 4. To direct the :Gene1 	Manager, N.F.Railway. 
Maligaon to issue necessary approval towards the 

	

I 	appointment of the applicants. 
5. To Direct the respondents to issue necessary order 

of absorption to .ech, applicant after observing the 
formalities as prescribed, with retrospecuve effect that 
is from the date on which junior to the applicants were 
absorbed with all consequential service benefits. 

	

2. 	1 'Since the issu involved in all the four applicaons arc ..- 

	

identical and 	the apphicantscare idcnnca1lv/similarl placed - 
Ii 	

I 

cmployees, ha'ng a common gneanc.e 1htse mahers arc 

	

.-. 	 - 	 • 	 - I t . 	. 	 . 	-- 	. 	•.. ...... .. . 
___ _•___7_- .......... -.. 	... ____ - --- 

	
-- . 	 Ic •. - 	 . 	. 	. 	 . 	

. 

...........:- 	 c 	
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I 
- 

NP  

. 

4 .L disposed of by way of one comnon order 'ith the 	conscnt 	 'ihc  

parlie 

3. 	The 	facts 	of the 	case 	are 	that 	the 	applicanq 	were 

engaged 	as 	Casual 	Labourers 	invaous 	stations 	of 	the 

N F Railway and peonned thur duties to the satisfaction of a1 1  

conceed According to them, the apphcants 	acquired cl1gibi1i 

for conferment 	of the 	benelits of Temporary Status as well as 

-': 	 - H 

I, 
- 

other-benefits admissible 	under.the law. They were entni ted the :.,-:.. • 
- 

.:. 
I 

. 
- duties of Khalasi similar to 	regular 	Group 'D 	cm ployee. 	1 he 

• 	-• 	.' 	• 

- 
- 

. 	- 	 ------ -- ...- - 

applicants 	represented to regulanze their seices as per law bui 

f . 

ultimately did 	not yield in a 	fruitful result Therealler, thpv were • 

I 
- 

' vcrbaljv, terminated and Instructed not to attend ofhe 	any nior 
I --  - 

Even tafier such discharge, the appllcanh 	CO! tinud to jcriomi 

their 	duties 	with 	some 	awcial 	breaks 	Dunn 	theii 

disengagement 	and 	break 	penod, 	the 	respondctits 	rigaged 
'4 outsidersas Khalasj 	with 	intention to Irustrate the claim of 

I regulanzatjon of the apphants The respondents duly mltain a 

- 	.. 
) 

'Live Register 	incorpoting 	therein 	the 	names 	of all -CauaI 

Mazdoors in order of seniority. The claim 	of the applicants 	is Ic 
• 	. 	- 

- 	...- 
\ 	 '.- 	"-'.--. 

. 
regulanze their seices under the pro . sions of law. 	Som"of the . 

sixiilarly sit4 E'-Casi 	bourrs 	approached 	this lbunat 
- -.. 	

. by way 	of filing O.A. No. 79 of 1996. 	The Court direed the 
- ... Railway to 	consider their cases within a 	stipulated tith 	The 

applicants 	of 	the 	said 	O.A. 	havc 	bcn 	granted 	beit 	of- 

Temporary St-apis....he cae 	of the applicants is that !hou 6 h they 



- 	- 

arc similarly situated 	to the applicán,ts.,in O.A.79/96, but their 

- • 
cases 	were 	not considered 	in 	the 	scrccning 	h.ld 	by 	the 

respondents and as such they were depned of an opportunity,  for 

consideration of their cases for ,  appointmcflt on 	regular basis 

under the respondents, The resondniS oughi to have 	exended 

similar t benefits 	to 	the 	present 	applicantS 	and 	the 	prcscnt 

applicants 	were discrinhi11atCJ 	in 	t h e 	matter 	of appomtfllcflt. 

Several representatiOnS made to the authonhies did not accede and 

the 	N F 	Ratlwiv 	Union 	also 	toot 	up 	their 	cases 	through 

representations and coespondeflceS but till date nothing came in 

affirmative, and then the present OAs 	have been filed 

4 	The applicafltS eadie' preferred OA 255/03, 0 A 336/04, 

O.A.337/O4and 0 k338/O4 	in which this Court directed the 

aphcntS to submit 	their,  representations giving the 	details of 

were directed 
their services as far as possible and the respondents 

C 

' 	

..L 	•'' 	 - 	. 	 , 

Copies of the iudgments are produced jo dispose of the same 
£ 

along with the OAs 	Some of the applicants were 	directed 	o 

' 	
evidence relating to 	Identify Cards a 

produce 	documenta  

been rejected on the ground 	that genuineness ot 
their cases have 

the 'identity Cards could not be established, and finally the claipS 

of the applicants were rejected by 	impugned orders of 	he 

respective OAs. 	These impugned orders are challenged 	Ofl tnc 

of being illegal, arbitra' 	and violative 	of natural jus. 
\ 

ground 
/ 

The respondents have filed 	atailcd reply stateiefli 
5. 

b 	e ' applicants 	er 
0n t e nding 	that 	the 	records produccd 	y 	 c- 



'• O 

2-2 
proved to b<, hils, fab -iated, Involous 	d li 	I hc 

produced b the applicants were tn;tiull 	L\dnund bv the 

• rspondeni.s with the records kct in the uflice so as to exumine 

the veracity, and their genuincnss to eI1ertain the claim ftc 

respondents also took the opini..n ul the Rrenic Department 

• 	 Opinion of the Expert on this aspect are, submitted as Annexures 

i 

• 	• I!) 

' 	IL 
. 	

• 

• 	• 

,.. 	... tO. 0 

................. 

• 	.; .I: 

• 	and 2 which shows that that the Casual Labour Cards produced 

by the applicants did not corroborate with the signatures 	ol the 

applicants in the official records. Therethre, the respondents have 

stated that the documents pducd b the applicants appear to be 

liikc, fabricated and false. This is the second round of litigation ort 

the same subject. 	The Court in the earlier OAs directed the 

respondents to dispoe of the representations of the applicants 

The respondents disposed ofheir repreentations after examining 

thcir cases on merits, and being aggrieved the applicants tiled 

...contempt pettions.Lwhic1 were disposed of by the court The 

Railway Board directed all the Z,onal Railways 	for an action 

plan 	for absorption of all casual labours on roll and whose 

names were in the live casual labour register/supplementary casual 

labour rcgitcr. A dnve was launched by the Railwa 

Administration to absorb all the discharged casual labour-s after 

venhicatj ol rcprescrJta1nnsJppIicati.)ns with the onginai casual 

labour certificates of engagement. There was no application for 

• 	absorption/regularization from the aplicants. 	. . 

O.1 ..i 4 . 	 . 	 . 
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- 	 - 

9 

- 	 ,,'I." 	••. 	

..4.,- 

6 	dCaual Labour Card in terms ol the instruc.hons of the 
is 

, 	

. Ministry ol Personnel, Public Onevances and Pensions, it is only  

kept foii  three years In this case, the claim pertains to the year 

1984 that is, more ttian 20 years Anncure-2 is copy of such 

circular After disposal of earlier OAs. 255I0, 336/04 37/04 

and 338/4, the applicants. are agita\ing the same matter in these 

OAs but the matters have been finally disposed of and contempt 

pctitios also closed by this Tnbunal The applications are barred 

by limitation. The applicants have not approached the respondents 

to settle their grievances but they have directly approachcd, the  

• 	Tribunal violating the A.T. Act. On vcriflctn 	records. the 

claims of the applicants are not lenakle in the cc of law. There 

is no merit in the OAs and hence the QAs are liable to be 

dismissed. 

7. The applicants, on the other hand. have filed additional 

affidavit by way of rejoinder, reiterating their contentions 

producing certain documents in order to establish that they were 

casual labourers. Photo copies of certain documents establish that 

they were casual labourers. 

\ 	S. 	The respondents have also filed reply to the rejoinder 
-. 

,- again reiterating 	that the 	documents 	produced by the 

applicants are fake, fraudulent and their clainis are genuthe.- 	-• 

9 

	

	The learned counsel appearing for the applicants and the 

have taken me to vanous pleadings, 'evidence and 

4 	
I 	, 

; matenals placed on rec'rd. The learned counsel tot the applican 

- 	 . 	 '••- 	 . 	 .. 	 ;..• 	 . 	 . 	 I  - 	

-. 



• rI.ç r 	" 	 '' 	- 

7 

would arQlIe that the oignal( 'suai I ahntir (.. ards hae dlread 

been submitted to the respoidnts, thc.reire, they do not poSSpS 

the originals of the Cas,uJyir Cards and only photo copies 

are aailahle which were produced The other dociir'ps 

prpdued by the applican would'prove that the applicants were 
• 	 ,. 	

,: 	 ' 	 . 

• 	: 	'i 	 . 	'- 	. • 	óasual labourers. The photo opies produced by the applicants 

cannot be questioned since the finding of the Tribunal in the 

earlier OAs to dispose of the representations ot the applic"InIN on 

the basis ' of documents produced by the applicants. The 

respondcnt, in total violation of the dircctions ot the I nbunal 

called for opinion of the,Forensic Expert. Moreover, the report of 

the Forensic F*xpert had onk' o med that sinarures cannot be 

compared with the Xerox copies of the documents and. thereöre. 

deliberately and wiliflully the respondents are denying the r4ht 

accrued to the applicants. 

10. 	The counsel appearing for the respondents persuasi%'ely 

argued 	that the documents produced by the applicants are 

fabricated and not genuine and on the basis of such a situation, the 

benefit cannot be exlended to thephi'caiits. 
ffl 	 S 

..... :11 	I have given due consideration and atlentlonrto the - '•i• 	 •• 	"- 	

" 	 •- m 	- - 

-iatenals, evidence 	 advaned.. ,and bytheear 
•: 	i -- . • '. 	

" 	 -: 
' 	 ' ' 	 : 	 ' 	'.• •'- 

r 	counsl appearing for the parties 	This is not the hrst round of .• 	
• 	 -''--t"r 	 • 	 , 	 • 	 - 

' 

• 

:litigation. 	Earlier 	also 	these 	açplicaiits 	had 
- 

approached This 

fnbunal in OA 25'03, OA 	6/0, OA 	7/04 Hnd OA8/04in 

- 	
- : OA 336/04, a common order has beenpassed, along with OA ' 	 ' • 	 ' 

• 	 • 	 I 	 ' 	 • 
' 

• 	 •: 	•- 

.1 	-. 

•1 

ra 



,- 

1 	 - 	- 

'.4- 

1 	337/04 and 33S104 by a Division Bench of this Court dated 19th 

July, 2005. The- relevant portion of the said judgment is quoted 

- ._bclow:  • 	

: 	 - 	' 	-, 	 --- 	 - 	 •. 	 . 

VA  
"5 	As already noted, the applicants had urlier 
appched this 'Tribunal by ftuing OANo.259,44 and 43 of 

....... flfl1n this Triburial bad disposed of the said appl i cationS 
- 

by directing tk applicants to make reprCscntatiOflM betore 
the Railways. We find that the Tribunal had specifically 
considered the contention of the respondents that the claim 
of the applicants is highly belated. The Tribunal observed 

• that when similarly situated 'persons have earlier 

apprched the 	 obtaine Thbunal and 	d reliefs and were 
absorbed the applicants 'cannot be denied the- benetits, if 
they arc really entitled 10 , 011 the ground of ckla'. it was 
further,observed that when similar natuce of orders were 
passe4 it was equally jnCUU11( on the part of the 
respondents to issue noticestôll the like persons so that 
they could also approach the authority, for appropriate 

reliefs. The 1' . ribunaL hoejerObSer\'ed that ends ot justice 

wtU be met It a direction is issued on the applicants ilso to 

• 	. 	submit their re'presenlati'ôllS giving details of their serviccs 
• 

	

	and narrating all Ille facts vithin a spccilid time and if such 
representatiOnS are filed ilhn the time. the respondents 

• 	shall examine the same as expeditiously as possible and 

take appropriate d&-jsioa 	rec wthn a, spe.ciiied time. 

One such representation 	is Aj iliexure-6 in the OA 
No.336/2004. We are sorry to note that respondents had 
dealt with the matter in a very casual manner by passing the 
impugned orders all dated 19.3'.2004. The orders only say 
that the genuineness of the c.asual labour cards is not 
established. It is not clear as to whether the applicants 
were afforded an opportunity by the Railways for 
establishing the genuineneSS of the casual labour cards. 
There is no averment in the wriflen statement in this 
respect Further, there is no case for the Railways thi it thc\ 

'have ascertained the genuineness of the labour caros Iroin 

7 	7,'\ the'officers who are stated to have issued the cards. From 
\written 'statement and from the submission 	of 

I 	
;\Dr.Sharma it is clear that the names at' the persons who 

• 	-P have issued the casual labour cards were very much known 
/..'to the Railways. Why in such a siluation'. n' such sic-p as 

taken il verify the genuineneSs of the casual labour cards 

- 	 : with - those 'oflicers in anybodyS .uess.- We do not want In 

further comment on the conduct of the Rall\a\', Dr. 
'harma ha placed betore us the idenlilV cards th'è record 

,Yo1 the'officcrs wh&hadiSSUe(t the idei'iiitv 'card?.ind 
• 	• 	

-- 	 •:'. 	 : 	
•• 	:, 	 - 	 •, 	 •, 	 -, 	 '.- 	 ;• 	 -)'.: 	

• 

::— - 

• 	 .4,-' 
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;j 
:< 

- 
- 

it 
ii 

... t,Io 

icolrnflQ t the. Xerox 	OOTS of the (.asual I .abt 
- 

o  1:._. 	 It is 

Ii '.0 

4.) 

N.1. 

a tier 

l. 
• . 
	. the records containing the Xerox copieS ot the casuai 

ibcf 

1te reglstr. We have 	th sIU rords Wc do iiot 

waflt to sa anhing th regard to the identity cards 
to whether they arc geuu and 	

issued during i. ie '.cre  
relevant criod and why the Rai1wlyS did not make 

etort to ascertaIn its genurneneS through the OICCN vtw 

ed thre stated to have issuose cards. lor our purp Sc 
a 	

Thc 

extract of the Xerox copies of Casual .abour Li e 

is.SUtCie1lt. 	
.. 	 T 

Wew en the ciuestlofl whuher the Xcro2!_i 

• 	 ..,.. 

H 
1 
•.# 	' . 

:-\erc 

of bus jt  

T he t,i-tr At"A ' 1  
.,,'" 	t1C 

U P°J1. 
cu 	c... 

1CI1Ifl 	ipc-h naV CV!itlUIh' di;nFe the 	• I.31lnr 	I 

c. 	
111  csuhJi. 

7. 	Now, 
 mi coi 	o the 	Uer On m 

rn 	
eritS  the 

ispondeflis are in posseSStOfl o1 ccords Xeco0P ° 
tile live regiSter cntaifling the deiails of the appiCUltS Ut 
course some of the app\icanS do not tind a. pI in the 

said rccods a'sO- 	
In respect ot apphcaflt ñl in O\ 

• 	- 

UI lU' 

s 
-ntteli • 

L1VC 

Ill 

lecii 

3- 	 c 
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36f2O04. 
Railways 
judgment. 
occurs:r,.. 

the 	earlier written statements filed by the 	' 
i OA 259/2002 and referred to in Anneure-S 
in OA 336/2004 the following observations 

A 

'...'ln': the writlen' • statement the respondents however 
•-'a'diiittcd that one ex 	lx casual laur namely. Sri Habul son 

of1. Ruplal was • scrcened:therchy indicating thai the 
.uiplicant was screened but he could not be aburhed for 

vaancv..witliin the pand penod." 

As alrcadv 	noted 	the only rca'. p tot rc)cctlflQ tht chum 
of the 	apph 	b can 	ts 	that 	the casuat 	latX)Ur 	tdentit 	cards 

the 	applicants 	th 	ci1i1I 	eiicss 	of which 	is 
doubtiul ' 	In 	the 	teuFiiti 	'Ths 	airead 	discussed 	the - 

resondents arc directed to consider the case of the apphcants 
nonng the ideiitit 	curds and based on their own records 

namely. 	the.Xerox 	opies of the casual labour live regi.stcr, the, 	-' 
documents 	with 	reference 	to 	which 	the 	earlier 	written 
siatemthts wer 	i1ed and extracted 	hereinabove and to take a 
decision in the..case of the' applicants 	in all the three cases 

• 
afresh within a period of four, months from the date of receipt of 

'. this order. For the said purpos; the impugned orders all dated 
• 

• 	. 
18.1.2004 Annexure-7 in OA Nos:3362004 and 338/2004 and .. 

• 	aannexure-1 1 in. PA. 337120O4 	are quashed. The 	concerned 

respondent will pass 	reasoned, orders on merits as directed 
hereinabove. 

9. . 	Before parting wiih,-weould also like to reter to the 
decision of the Honble Supreme Court in Ratan Cliandra 

	

7 	

)c-onstit-Lition

manta & Ors. Vs. Union of indut & Ors.. 1994 SCC UQS

oy 2 relied on by Dr. M.C.Sharnia.The said decision was 

2 ndcred in Writ Petition [clvii] filed under Article 32 of the 
 of India. In that case the applicants who were ex- 

\ i :?,hasUkl labours in south as.ei aiwavs alleged to have been 
appointed between 1964-69 and retrenched between 1975-Th 
had approached the Suprnic Court for a direction to the 
opposite panics to include their names in the live casual 
labourer register after due screening and to give them re- 
crnplO\'tflcfli accor(imp 10 IflCIT 	SCflIflfl ii'. 	;i cli 	uu 

rejected, the said Writ Petition suiting that no factual basis or 
any material whatsoever prima facie to estahhsh their claim 
was made out in the Writ Petition. The contention that the 
petitioners therein will produce all the documents before the 
authorities, in the above circumstances, as repelled. The said 
decision is not applicable in the instant c.ase for the reason that 
there are neceSsary avcrrnents in the reprcsent.atiOn filed by  
the applicants and necessary materials ae also available in the 
recordS maintained by the Railways. . . . • •• 

	

• 	 •, 



.. 	 .:- 	 '. 

I he OAs 	are a l lowed as 	jCircill thcr 	tll be no orderas to Lots 
- 	. 	--.-. 	- 	--- clear flndin 	t' thii rihunaf to the qucti(1 as 

h 
hi her \cro\ 

C'01"s Ca 	be rehed a pm is dcall t i th in 
2 	

par 6 dl the judgin 	as 	I lie I nhun d Ul;-Alw the 

dcco of the Ape\ Court repocd and dIsCUsd Supra in 

para 9 of the judgrnen hae come to the conclusion that the 

	

A -- -- 	 .'.- 

matenals available 
have to be relied upon and these OAs 1 	

ha e bp al1ov 

13. Now the questiofl is ; hethcr the resly)ndcotsarc 
J1 1 stified in sendiflg the entire matter to the Forenc Fpn. It is 
tnie that the rcspojidciit. have to tind  

s1 	 oj 	hetf)Lr the 
.•4.  

docujiient subfl)1tj 	the LppJjeai,ts are genuine or i)Ot But 
: 	- 

thc respofldt s  Raia 	c' ' 	' IIOfC all the documents 
submitled h the applicants Whether ii is Xerox L-op\ or not • 	 . 	

tinder the pretei of reseajoii of the pend of three years, 
the 

respondeiits can Cl-Oss-verifyThese documefits \viIh that ...... ...........•- 
	.. 	available records with the Railways 	11' the COflICflTIOII of the 

/ 	 Railways is that they do 'lot have any records with iheill, the 

nairal inferetice will b that the photocepics to be 
relicd o 

- 

	

	1! is Iiiher peineflt to note that The applicant s  in the rejoinder 

ha'e produced Cajjj documents [1J)e\1feAJ list of cx- 
casual 	labour 	sent 	by 	the 	Deputy Chict • ç  1- 	•: 	

... 	 .F.Railvay, 
Ar 

 

• -. 	. rlv, 1995" which wa s .c±3e by the• P.W.L ofl 2•1987j- 

	

+ 	

- 

— 



- 

which some of the apphcants tiguie in the Lisi I hese are 

correspondences from one office to another by a responsible- - - 
• 	

. 

12 • 	• 	 Railway Officer in 1995, MereLy statrng that preservation of 

- 	 docuents is 	for three years 	do not 	absolve the 

1. responsibility of the respondents iit stating that the applicants 

were not casual labourers in the railways. There are certain 

procedure to be followed as per the Railways Rules that in case 

documents arc to be destroyed, the entry should be there in the 

Register maintained tr the same. The rcspn,idcnis have not 

been able to show any 	such register in prove that these 

documents have been destroed by them i'hereI're. their 
.. 

• 	
.• 	 . 

avermeul that the documents have been destroyed cannot be 

taken as a foolprool It app ars that no genuine effiwts have 

Vil 
	ben made out by the rcsponccnts to lind out the claim of the 

respondents. On the other hand, they have shiied 	their 

.' .- 
 V't." 
	)) responsibility to the Forensic Department in supersession of the 

'u 
	direction of the Tribunal where this Tribunal categorically 

stated in the earlier OAs that the respondents have taken a pica 

that they are not having the original records then the 

respondents have to rely on the photocopies and other rliah1e 

records from the Rail.'a': and consider the case of the 

applicaffis individually. No such exercise has been done by the 

refore. this Cort is not happy in the respondents and, the  

'mainer • the claims of the applicants have been disposed •oF.., 

which has necessitated the applicanis to come again by these - 
A I  

.i 

• 	 . 	 . 	 . 	 .. 	 . 	 . 	 . 	 •• 	 . 	 .. 	
j• 	 ... 
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H 

- 

()As 	 \Jln t 	iatt r C 'n t'p kr hc nng it 
Counsel fbi thc anphcani; have taken 	ry atTcnhjon to the 

decision of this Tribunal in 	the case 
a nd others vs 	 1 

• 	dated the -)nd June, 2004 , wherein this Court has diredd to 

	

H . 	 1 	
...... re-e\amlne the cases of the Rpphc,jr Therein hY cofltiTitjj, d 

rcspr)sjhJc 
 

	

'llid 	 t}ie cuse 	n 	the 
applicants therein For better cJucjdit 	the said 	dmt is 
reproducetj as below;- 

Dared 

.:., k_ ..PrihJajkjL_ 	fiber 	 . 

The appilcalvi.. are t(1king as Caswij 	irs under the Genejli Manager, Te1eco 	Silchar . Sliclial Seo11 Switching Area. All of them were employed Eorn l988 oiwards The app1ica 	
approjcbed this. Tribunai by way an OA No. 278 of 2OOO:. 	jrant of Tcmporay Status. hc 1nbunj vid order dafed7  

appl 	 SepTember 2001 directed The 
icants to thak indijdu] representa and 

.Thc rcsponden were directed tceQnsjd the casc of the applicjs 
atcr SCtIflj7jflg all the.ajlbJe . relevafl recnrds A 
Coninijttce was Constituted as 	r the Jirect 	in O.A. No 278 of 2000, The Comjiij ibund, 

that none of the appIjcts 
Completed 240 day in any year. Therefore thjr claim br 
gnt of Tempora Sth5 was rejected by the respondes l:t:c prce:it Ongmnaj 8 ppllcan0fl against thit ordr.  
2. 	Mr S.Sarnia learnecj oanl ib the appliiii 

	poind ow that the (.oin111ffl. rnad 	n11cr>ii5 . discrcpiiçj5 In verit\' 	the individual 	 t the applicillils In SOfle cases it reveals that sonic of the appl ilcMils ha e •shown;o he paid Rs.2u0 - per day and III Sonic caes the appIicat j i huc been paid Rs. 50 - p<r di. Their eiititic1.115 Weic it tirijjbrin 	M r.A. K.Chatjdjitjrj leaiej Add('ç; S C. br Pe respondents has agreed to re -exaillitic the en tii records of' the: appIicinjs 

I- 
	 (t 

C%, 

"Oriq  
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• 	1n 
 

C. circlIn1saflCes, the respondents 	e.dcied in 

thróUghY scrutinizC all the cecrds of t.11c apphcauts for 

reg8ilZatIP1 by a rsponsk_ 	
This cxcrcse 

should. 'be completed within our 	fiom the date of 

reccipt of this order 

hc applic l0fl iS ecordingl 

	

I 	
ot 

	

• .. 	.. 	. 	tu cOStS. •  
a 

. l4 
 'Ile 	t 	the apphiCalils subfl tu 

	

amen,ablC to such recourse 	
inan of the applicants in the said 

	

• 	OA were gra ed the bcnet by such Commit1C. .p the interest of 

justice, this Court is of the view that such a responsible Committee 

may be constituted by the respondents with.senior0t1s for the 

purpocc and the said Comnhitle 	shall 	ccruunh/C the available 

record nI the applicaflis, a per dlrectl?flS in ()A 	6'O4 and ii 

mdividia and 
requcstCd by giving a personal 	heaung to each  

coideithCC 	
indjvidll and pa;S appropdate orders and 

c
ommunicate the same to the applicants within a reasotiable 

in an' case within four months from the date of recipi of this order. 

15. 	
The OAs are disposed ot with the aboc directions. No 

,:'order as to costs. 	 — 
- - 	 -- .• 

- 

4 viCt OAAIAMAH 

• 	.,.... 	. 	. 	 . 	(tC'.. 

	

.......... 	 , a-)-- o% A iPP 

'hd c(I)V'S 

ecio be 

G-DF 

c. 	. . G'zh ati 

	

J - 	U) 

• 	

.• 



ANNEXURE-3 

ïà,. 	 Date--20..6.07 

The General Nanaçjer(Construction 

N.F.Railway, Maiiçjaon 

Guwahati. 

Sub- Prayer for consideration of my case for engagement as Gr.D 

employee in the light of the judgment and order dated 14.6,07 

passed in CIA No261/06 and Ors. 

Sir, 

With due deference and profound suhmissioh I beg to lay 	the 

following 	few 	lines for your kind consideration 	and 	necessary 

action 	thereof. 

That 	SiT', 	on being selected 	i 	was engaged as casual 	labour 

and 	was continuing as such for a long period. 	I 	have 	completed 

requisite 	number of days and as such entitled for conferment 	of 

temporary 	status. 	Instead 	of recjularising 	my 	service 	I 	was 

terminated from my service. 

That 	Sir, 	I 	belong 	to very 	poor 	family. 	I 	have 	been 

continuously 	pursuing the matter regarding regularisation of 	my 

service but as yet nothing has been done in this regard. 

That 	Sir, 	some similarly situated persons 	approached 	the 

Honble 	Tribunal for non-consideration of their cases by way 	of 

OA No.261/06, 262/06 263/06 praying for 	a direction towards 	the 

Respondents 	to c:onsider thel r' cases for any Group-I) post and 	to 

appoint 	them against vacant grcup-D posts available for 	filling 

4oc 
up SC/ST backlog vacancies. 

That 	the 	applicants state that the 	Hon'ble 	Tribunal 
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after hearing the parties to the proceeding was pleased to allow 

the said DAs vide common judgment and order dated 1437 

directing the respondents to constitute a responsible committee 

to verify the records of the applicants thereto and thereafter to 

passapprapriate order. 

That Sir s  I being a similarly situated person ]ie the 

applicants in OA No.. 261/06 and Ors I pray before your honour 

kindly to consider my case also in the light of the judgment and 

order dated 14.6.07 for which I shall remaTin ever grateful to 

you. 

Thanking you 

Sincerely y'ours 

SD!— Dinanath Yadav.. 
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